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SHRIMATI  YASHODA REDDY : 
From the repor j.t least on the face of it, it 
looks as ii the off-shore areas near 
Masulipatnam h. ve got better deposits than  
the  Cauv( y basin.    Is it not so? 

SHRI D. R. CHAVAN : As a matter of fact, 
in these \idhra Pradesh off-shore areas, seismic 
s meys were carried out and there are no 
drillable structures in those off-short areas in 
Andhra Pradesh. The hon. Me iber must 
understand. Sir, that it is not that anywhere and 
everywhere drilling otld be done. First of all, 
geological, geophysical and seismic surveys 
have t< be carried out. After that certain dr> la 
)le structures have to be found. The geological 
and geophysical surveys ht .'e to be carried out 
to find structures. And after the structures are 
found out drilling is done. For the information 
of the hon. House, I may say that < a account 
of exploratory work done by he ONGG 87 
structures have been found in India and 67 
structures have been drill d, so far. It is not that 
some political pressure is exerted. As a matter 
of fa t, the country needs oil. 

J[INTERIM RET rax TO CENTRAL GOVERN-
MEN r EMPLOYEES 

*32. DR.    E JAI    MAHAVIR    : 
SHRI    ,AL  K.   ADVANI   : 

Will the PR ME MINISTER be pleased   to   
state 

 
(a) whether it is a fact that on 3rd April, 

1970, the Metropolitan Council of Delhi had 
adopted a resolution to the effect that the 
Central Government should give interim relief 
to their employees till the presentation of the 
report of the Third   Pay   Commission;   and 

(b) if so, what is the reaction of Gov-
ernment  in   this   regard?] 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P.    C.    
SETHI)     : (a) Yes,    Sir. 

(b) The question of grant of interim relief 
has been included in the terms of reference   of 
the  new   Pay  Commission. 
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SHRI   LAL    K    ADVANI    : While 
replying to the < ue (tion in respect of the 
suggestions   and   recommendations   made by   
the   Metrop lilan   Council   and   the Delhi  
Administr tion,   the  hon.   Minister has  
referred   to   ;he  appointment  of the Pay 
Commission     I think in this matter the 
Government hj.s started on a wrong foot   on   
both   t te   main   counts,   firstly in respect of 
int. rim relief, and secondly, in respect of the  
)ersonnel of the Commission   appointed.   
Among   the   personnel of the   Commis; or   
the  employees  have no  representatio      it  all  
and,   therefore, the   Commissioi     <annot   
command   the confidence of th    employees.    
In view of this  I  would li) i  to know whether 
the Government   is   prepared   to   reconsider 
both   the   comn ission's   composition,   as 
well    as    the   U  mi of reference.    In the 
terms of referem I 1 he question of interim 
relief has  been   nmtioned  only  casually 
towards   the   ei i   of   the   Notification. 
Whereas in the   cc >nd paragraph, it says that 
the  Comm  sinn  "will be required" to inquire 
into ai d  nake recommendations in respect of 
i, s , J, 4, 5, 6 and 7—seven items  have  beer   
enumerated—in  respect of interim relief, 
tovards the end of paragraph   4   it   say    1 
hat   'the   Commission may consider the  
demand for relief of an interim characte .'    I 
see no reason why this dematid for interim 
relief which has been   unanimous y  made  by  
all sections of   Government    employees    as    
well   as all sections of p iblic opinion, should 
not have been accepted by the Government. 
The   Governmet c    on     its     own    could 
have   announcec   a 1   interim    relief  and 
then    asked    fr r   the   determination   of the   
interim   rel ef  by   the Commission. They    
should      -econsider       the    whole matter 
and refer the question of interim 

relief   also    as    one    of the obligatory 
functions   of  the   Commission. 

These are my questions in respect of the 
personnel of the Commission and in   respect   
of the   interim   relief. 

SHRI P. C. SETHI : As far as this Pay 
Commission is concerned, I would like to 
make it clear that it is not going to function as 
a Government department; it is an expert body 
and, therefore, we have tried to draw persons 
who were representing various cross 
sections—an economist, an educationist, and a 
person well versed with the labour problems 
who was on the Wage Board and all that.. . 

SHRI SUNDAR SINGH BHANDARI: 
Is he a representative of the employees? 

SHRI P. C. SETHI : Let me complete the 
answer. Sir, as far as the question of interim 
relief is concerned, I have said that the 
question of interim relief is also referred to the 
Pay Commission. And here it is not a question 
of "may". It is "shall" because the interim 
relief question has to be considered by them 
and we are expecting that they would give it 
top priority and would give their recom-
mendations about the interim relief as early   
as   possible. 

With regard to a labour representative on the 
Commission, I would like to make it clear that 
within the various trade unions there is no 
likelihood of an agreement with regard to one 
person. However, this matter would be looked 
into by the Labour Ministry and the problem 
would be discussed by the Labour Minister 
with the various trade union representatives. 

SHRI LAL K. ADVANI : The Prime 
Minister herself had earlier indicated that the 
Pay Commission to be appointed would 
include a representative of the employees. At 
least this was the suggestion though perhaps 
not in so many specific words. Now after the 
Commission has been named ard there has 
been resentment against the personnel also, 
would the Government not be prepared to re-
consider the whole matter and add to the 
personnel, if not change it, so as to include a 
representative of the employees ? 

SHRI P. C. SETHI : I have made it  clear  
that it  was  never . 

SHRI J. P. YADAV : The Prime Minister   
is   here.    Let   her   reply. 
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SHRIMATI   INDIRA   GANDHI      : 
Sir, I think my colleague has given a full 
answer to this. I am trying to look up what I 
have said on the previous occasion. I had said 
that the matter would certainly be considered. 
But as my colleague has said just now, the La-
bour Ministry will look into this matter and if 
we get an agreed name from labour, then   we   
will   think   about   it. 

SHRI A. P. CHATTERJEE : Sir, it appears 
from the Resolution itself that no time limit 
has been given within which the Commission 
has to make its recommendation. The hon'ble 
Minister is aware that in such cases the Pay 
Commissions have been taking years in order 
to give their report and sometimes the 
Members of the Commission find it perhaps 
profitable to continue the deleberations. 
Therefore, will the hon'ble Minister assure the 
House that he will see to it that a time limit is 
given within which this award of the Pay 
Commission has to   be   given?   This   is   
one   thing. 

Secondly, may I ask the non. Minister on 
what basis the personnel of the Commission 
have been selected? Of course, there is the 
question of a labour representative. Apart from 
that—I reiterate that —on what basis have 
these persons been chosen? As far as Dr. Nihar 
Ranjan Roy is concerned he is a man of 
literature. What has he got to do with the 
determination of the pay scales? What has 
Prof. A. K. Das Gupta to do with the 
determination of the pay scales for the Central   
Government   personnel ? 

MR. CHAIRMAN : Your question is clear. 

SHRI A. P. CHATTERJEE : Will the hon. 
Minister, therefore, enlighten us about the 
criteria on which these personnel have been 
selected ? And, finally, will the hon. Minister 
also enlighten us as to whether the 
Government of India, even if the question of 
interim relief is not determined by the Pay 
Commission which may take six months or 
one year to determine, will decide upon an ad 
hoc interim relief award to be given to all 
section' of the government employees 
including the employees of the Rajya Sabha 
and the Lok Sabha Secretariats? 

SHRI P. C. SETHI : As far as the last part 
of the hon. Member's question is concerned, 
we would like to make it clear that as far 
interim relief is concerned, instead of giving 
ad hoc relief, we wanted to depend  on the 
expert advice on this 

particular matter. That is why this has also 
been referred to the Pay Commission. I have 
repeatedly stated that we would certainly ask 
the Pay Commission to give it top priority; we 
would certainly like them to give a 
recommendation about it as early as possible. 
Therefore, there is no question of linking the 
interim relief recommendation with the final 
recommendation  of the  Pay Commission. 

As far as the final report of the Pay 
Commission is concerned, it is very difficult 
to bind down and fetter the Pay Commission 
with regard to the fixation of any particular 
period. The House is aware of the fact that the 
terms of reference of the Pay Commission are 
quite comprehensive. They will have to go 
into it more thoroughly; it is an expert body 
which will have to do the job from that point  
of view. 

Further, I do not consider that such eminent 
persons sitting on the Pay Commission would 
try to delay the report because they are getting 
some remuneration. As far as the selection of 
personnel is concerned, I have pointed out 
that this is an expert body... 

SHRI CHITTA BASU : Expert on what ? 

SHRI P. C. SETHI : Expert about the    
subject. 

SHRI NIREN GHOSH : Perhaps they are 
experts in giving less and less to the  
employees. 

SHRI BHUPESH GUPTA : Is it your 
contention... 

SHRI P. C. SETHI : The hon. Member may 
put a definite question later on rather than 
interrupt. Sir, as far the selection of personnel 
is concerned, we have drawn eminent persons 
from various fields, educationists, 
economists, persons very well conversant 
with the labour problems and labour laws. In 
such matters the opinion might differ. 
SHRI A. P. CHATTERJEE : Is there a   
zoologist   also ? 

SHRI P. C. SETHI : If it is a matter of 
drawing a zoologist, we would like to draw 
the hon. Member rather than a zoologist. 
Therefore, we have considered this matter 
from all points of view, and after careful 
consideration we came to the    conclusion     
that    a body like this 
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consisting of emi .er.t persons from such 
fields who know the subject should be 
appointed. 

SHRI K. S. ( H\VDA : Sir, instead of one 
Pay Con mission there should be two Pay 
Gommi sions, one for the class I and class II 
government employees and the other ft the 
class III and class IV employees. I j order to 
give full justice to the class III an t c!ass IV 
employees, may I know, Sir, v le her the 
Government intends to recoi ;ider their 
decision and appoint two Pay Commissions ? 

SHRI P. C. SETHI : No, Sir. The 
percentage of the class I and class II em-
ployees is such a small percentage that it 
would riot be c ;sirable to have a separate Pay  
Commissio;      for them. 

SHRI M. N . DHARIA : Mr. Chairman, 
Sir, is th' Government aware that the best 
criteric i in such matters is the confidence of 
1 ie employees for whom such Pay Com lis-
iions are appointed ? This Pay Com tission 
does not include a representative of the 
employees or a person who is \ el -versed 
with their problems. Theref re. it has failed to 
create that confidence in the minds of the em-
ployees. In hi.'- background, will the 
Government as ir.: this House that one more 
member \ ill be added to this Commission so 
that confidence in the minds of the employe' I 
J s properly created   ? 

Secondly, so ir as interim relief is cn-
cerned, will tb Government suggest to the Pay 
Con ttission that within three months interim 
re" ief will be immediately sanctioned or w 
11 )e immediately awarded by   this   Comi 
lission ? 

SHRI P. C. IE THI : Sir, as far as this 
question of c< ifi lence is concerned, I would 
like to p unt out that the employees are our 
own pe ipls and I would like them to have 
more :oafidence in the Government itself. vt 
the same time I would also. .. 

SHRI A. I    CHATTERJEE   : Sir,  I am 
rising on a point of order... 

MR. CHAIRMAN : But let him finish. 

SHRI A. P. CHATTERJEE: I am rising on 
a p, nt of order exactly at this stage. The pout 
is this . The hon. Minister has said that the 
employees should have confidence in the 
Government.    But the 

Government has referred the thing to an 
independent body, namely, the Pay 
Commission; they have constituted it. The 
whole question is the question of confidence 
of the employees in the Commission itself. If 
that question arises, that cannot be 
counteracted by raising the question of 
confidence in the Government. 

MR. CHAIRMAN : .This is no point of 
order. 

SHRI P. C. SETHI : Sir, the very fact that 
the Government was anxious to appoint a Pay 
Commission was an indication of the 
Government's intention and its sympathy 
towards its employees. We have always 
treated them as being very close to us because 
we have to work with them and we also 
understand their problems and their 
difficulties. However, as far as the 
appointment of this Pay Commission's 
personnel is concerned, the Prime Minister 
has made it very clear that if there is 
unanimity on the name, certainly it could be 
considered. 

SHRI M. M. DHARIA : Sir, what about 
my point  ? 

SHRI P. C. SETHI : I think I have said that 
we would certainly like the Pay Commission 
to give top priority to it and give its 
recommendation as early as possible. But it is 
difficult to bind the Pay Commission down to 
a timelimit. 

SHRI BHUPESH GUPTA : Sir, the 
honourable Minister in his reply said that he 
would like the Government employees to 
have confidence in the Government. That is 
not the question. I would like so many things 
to happen in life, but they do not happen. I 
read in the newspapers that there was a 
demonstration of the Government employees 
in front of the Prime Minister's house. May I 
know whether the Government employees 
had been satisfied with regard to (i) their 
demand for an interim relief; and (2) the 
inclusion of a true representative of the 
organised trade union movement on the Pay 
Commission ? And I would like to know 
whether the Government employees had been 
satisfied on these points by what the 
Government had said. As far as the 
appointment of Dr. Nihar Ray is concerned, 
this is a good thing that a historian, a literary 
man, has been selected to be on the 
Commission... (Interruption) You may say 
that you have taken him for the human 
sympathy in him.     But 
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the point is in the   absence of a true re-
presentative  of labour  on  a   commission 
like the  Pay  Commission,  naturally the 
people    working in the Government, the 
Government     employees,  are  dissatisfied. I 
should like to know what steps the Gove-
rnment is going to take at an early date to 
remove the cause for their dissatisfaction and 
why the  Government should at  all leave this 
question  of an interim    relief to the Pay 
Commission.    One does not know when it 
will give the relief and one does   not   know   
what   the   Government will do on its 
recommendation whenever it comes.  By the 
time its recommendation comes, one does not 
know, there may be a bad Government or a 
worse Government than this.    Therefore, it is 
a matter to be settled   here and now.     Why 
does not the present Government come to a 
decision with regard  to  the interim     relief 
and grant it subject to adjustment,     if 
necessary, in the light of the recommenda-
tions of the Pay Commission ?   As far as the 
Commission is concerned, my friend, Mr. 
Tyagi, was Chairman of the Finance 
Commission.     He knows that the people did 
not have confidence in his Commission. 
Therefore, ... 

SHRI AKBAR ALI KHAN : Are you 
paying compliments to him  ? 

SHRI BHUPESH GUPTA : No, no. 
Therefore, I am saying that the people will 
not easily have confidence in such 
Commissions... 

SHRI MAHAVIR TYAGI : Mr. Chair-  
man, Sir, you have been an expert yourself. 
How can a commission include persons 
whose case is under consideration ? How can 
they themselves decide their own case ? The 
commission will lose its impartiality if you 
take a representative of those    people. 

SHRI BHUPESH GUPTA : So now you 
will know why your Commission Was his 
complete    failure.. . 

SHRI MAHAVIR TYAGI : Yes of 
course; it w?s. 

SHRI    P. C. SETHI : As far as    the 
employees are concerned, there is no harm in 
the members of the family sitting with the 
head of the family to put forth certain of their 
demands or to ventilate their points of view. 
Therefore, the employees have rightly 
approached the Prime Minister and their 
representation has been received.      With 
regard to the ap-  | 

pointment of one fresh member representing 
labour, the Prime Minister has made it very 
clear that if there is unai imity >on the name, 
the Labour Ministry Would take up the 
matter and then certainly this would be 
considered. With regard to the interim relief, 
I have already made it clear that instead of 
giving an ad hoc decision, we want to depend 
upon an expert advice as to what should be 
the quantum of interim relief. And I have said 
it so many times that we would like to have it 
as early as possible and we have already 
taken up the matter with the Pay Commission 
asking it to give top priority to this matter. 

SHRIMATI YASHODA REDDY : Now, 
Mr. Chairman, you must give a chance to 
Mr. Anandan. This is a subject in which he 
has specialised. He has been standing for a 
long time and he has been requesting to be 
given a chance, but you have not called him. 

MR. CHAIRMAN : I have got the names  
of all  the  Members... 

SHRI BHUPESH GUPTA : Sir, you will 
kindly allow Mr. Anandan. 

MR. CHAIRMAN : But I have not yet 
passed on to the next question. I will call him 
when I like, when 1 finish all the names of 
those who had stood up before him. There is 
no question of majority or minority. 
(Interruptions) Mrs. Reddy, you yourself 
told me once that we should go according to 
the list. 

SHRIMATI YASHODA REDDY : You 
must call Mr. Anandan. 

MR. CHAIRMAN : No, you cannot 
compel me to call Members as you like. 
Now,  Mr.  Mulka Govinda Reddy. 

SHRI MULKA GOVINDA REDDY: 
Sir, I do not know why the Government is 
insisting that there should be unanimity with 
regard to the appointment of a labour 
representative on the Commission. The 
Government should give up playing politics. 
It should select a representative nominated by 
the majority section of the Central 
Government employees as, for example, the 
Confederation of Central Government 
Employees' representative can be nominated 
to this Commission. If the Government gives 
up playing politics, the employees' unions 
will not find any difficulty at all in 
nominating a person representing  the  
majority  section   of the 
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Central Governrr n' employees. I would also 
like to kru .v why the Government should 
hesitate i giving a direction to the Pay Comm 
si>n that within three months the Pay 
Commission should give its verdict witl 
regard to the interim relief to be paid t i the 
Central Government employees. 

SHRI P. C SETHI : Sir I would like to 
make it very clear that there is no question of 
laying politics with the labour unions. Da the 
contrary... (Interruptions) ... the fa st remains 
that there is multiplicity of i nions and one 
representative of one uni n may not be 
acceptable to the other. Th re 'ore, when the 
question of taking a laboi r representative is 
there, there should be sone unanimity about 
the person and hat is why we have said that 
we shall o ns der it. Sir, actually this was the p 
isuion even before the appointment of t lis Pay 
Commission and still we will ry to find a 
person knowing the labour cc id tions very 
well. However, in view of the present 
position, the Prime Minister ia-. made it very 
clear that if there is ui in mity about the 
person, we   shall consid< C   it. 

MR. CHAIE VI \N : Mr. Akbar AH Khan. 

SHRI AKBAI   ALI KHAN : Has the 
Government of I di a. . . 

(Interruption   by   Shri   Mahavir    Tyagi) 

Mr. Tyagi, I iave been called, not you. You 
are a   snior Member... 

SHRI ARJl N ARORA : In this House he is 
a ji lior Member. 

SHRI     AKB cR   ALI  KHAN   :  Has 
the Government i f India given any thought to 
the question o discontent and disparity 
between the Stat Government employees and 
the Central Jovemment employees ? Has the 
Goverr nent of India brought out any scheme 
n consultation with the States to help the State 
Government employees also ? 

SHRI P. C. ETHI : As far as the State 
Governmen employees are concerned, the 
respective >t£ te Governments are the proper 
autho: ity to go into the emoluments of their t 
npJoyees. I would like to make it very -.lear 
that certainly after the report of thi Pay 
Commission about the Central Government 
employees comes out, it is going t< have wide 
repercussions not   only   about   the   State   
Government 

employees, but also about the employees of 
the municipalities and other local bodies. 

SHRI AKBAR ALI KHAN : But nothing 
has been done so far. 

SHRI THILLAI VILLALAN : Sir, I would 
like to have a specific answer from the hon. 
Minister to this point... 

SHRI K. S. CHAVDA : Sir, I rise on a 
point of order. 

SHRIMATI YASHODA REDDY : When 
Mr. Bhupesh Gupta stood up you said you 
would call him, but so far you have not called 
Mr. Anandan even though he has been 
standing and requesting you for a chance. 

SHRI K. S. CHAVDA : Sir, I am on a 
point of order. 

MR. CHAIRMAN : Yes, what is your 
point of order ? 

SHRI K. S. CHAVDA : I would like to 
know from the Chair Whether supplementary 
questions are to be put on a party basis. You 
said in the past repeatedly and I will quote... 

(Interruptions) 

MR. CHAIRMAN : No, no. 

SHRI K. S. CHAVDA : Today you have 
not given an opportunity to my hon. friend,  
Mr.  Anandan... 

MR. CHAIRMAN : No, no. I shall call a 
particular^Member according to  .  .   . 

SHRI C. D. PANDE : Mr. Chairman, you 
have not called Mr. Anandan but you have 
allowed Mr. Villalan... 

MR.   CHAIRMAN : No, no. 

SHRI CD. PANDE : Mr. Chairman, please 
bear with me. We know and we are seeing 
that there are Members who have never stood 
up and who have never even raised their 
hands, and you have called them, but not Mr. 
Anandan- 

MR. CHAIRMAN : No, no. This is wrong. 
I have never called like that. 

SHRI C. D. PANDE : Has Mr. Villalan 
raised his hand ? 

MR. CHAIRMAN : You are not right in 
what you are saying, Mr. Pande. Please sit 
down- 
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SHRI C. D. PANDE : You are very partial. 

MR. CHAIRMAN : Please sit down. You 
are not right. May I explain to the House that 
so far the practice that I am following is, 
anyone who is raising his hand catches my eye 
? I take down his name and I call out the 
Members according to that list. Sometimes I 
change the order but anyone who raises his 
hand I put down the name. Mr. Dharia raised 
his hand, Mr. Gupta raised his hand. 

MR. CHAIRMAN : It is not right to 
interfere in my discretion in this manner. 

(Interruptions) 

SHRI BHUPESH GUPTA : Your only mi 
take has been that when a lady sponsors a 
questioner, you should pay special atten- 

SHR1 NIREN GHOSH : An angry woman 
does not look nice. 

MR. CHAIRMAN : I am giving chance to 
everybody- 

SHRI S. N. MISHRA : May I submit that in 
these matters we must have a sense of 
satisfaction ? If many hands happen to be 
invisible to you then what is the impression 
we are to carry   ? 

MR. CHAIRMAN : How do you know ? I 
have been repeatedly saying that he is on my 
list. Then you charge me with not seeing. I do 
not know whether it is the right of anybody to 
be called Whenever he wants tojbe called. 

HON.   MEMBERS : No. 

(Interruptions) 

MR.   CHAIRMAN  :   Please sit down, 
have my discretion in this mattet. 

SHRI BHUPESH GUPTA : On the whole 
you have been correct, I do maintain. 

SHRI S. N. MISHRA : You might 
have got that kind of satisfaction but 
we do not have. i 

SHRI BHUPESH GUPTA : I may feel 
temporarily angry when I am not called but 
that does not mean I am not satisfied.    You 
may not be satisfied. 

MR. CHAIRMAN : How much time has 
been taken on this  ? 

SHRI S. N. MISHRA : You cannot give a 
testimonial to the Chair. Who are you   to give 
it ? 

SHRI BHUPESH GUPTA : Mr. Mishra 
said who I am to give a testimonial to you. 
You do not need it but I do maintain that you 
have been absolutely right. He may not like 
that. 

SHRI S. N. MISHRA : We do not have that 
satisfaction. We shall fight against that. 

SHRI BHUPESH GUPTA : He knows very 
well that I cannot be bullied. You may not 
give a testimonial but, Mr. Mishra, if you 
think I am going to toe your line, you are 
wrong. 

MR. CHAIRMAN : Please sit down Mr.   
Gupta. 

SHRI   BHUPESH   GUPTA : I need your   
testimonial  but  you  do  not  need mine.   Sir, 
I hope you shall not be guided either by 
testimonials or by bullyings of certain 
Members. 

SHRI S. N. MISHRA : Yesterday, Mr. 
Ghosh was standing up so many times and he 
did not catch your eye. As the Leader of the 
Opposition I thought it my duty to support 
him. Members like Mr. Gupta may say 
anything. 

SHRI   THILLAI  VILLALAN : I am 
very sorry to note that some of th'* Members 
are attributing discrimination on the part of the  
Chair. 

SHRI ARJUN ARORA : On a point of    
order. 

SHRI NIREN GHOSH : No more points of 
order. 

SHRI ARJUN ARORA : It is not in order to 
cast reflections on the Chair and question its 
impartiality.  Mr. C. D. Pande 

MR. CHAIRMAN : Please sit down. I have 
got his name. Why this excitement I do not 
understand. 
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and several others ha ve done so. It is only 
proper that all t] ese aspersions and the 
references by Mr Mishra and Mr. Gupta 
should be expuiged from the record because 
the cond id of the Chair can be discussed in 
the H use only on a substantive motion for the 
r< noval of the Chairman. So whatever Mr. '. 
D. Pande, Mr. Mishra and Mrs. Reddy ; ; v.-
ell as others have said about the condu t of the 
Chair should, in all fairness, b   expunged. 

_ SHRI S. N. IISHRA : Your speech is as 
good as xpunged because it is not relevant at a 
i. 

SHRI C. D. ?ANDE : I have been watching 
for the lai.t twenty minutes how you were 
callin; I know you cannot call all of them Mr. 
T. V. Anandan stood for a long time. In the 
meantime Mr. Gupta was not in the picture... 
{Interruptions) Ha' t I no eyes ? I know... 

MR.  CHAIR L'kN : No. 

SHRI C. D. 1 A1WE : That I referred to as 
not being  "air. 

SHRIMATI YASHODA REDDY : On this 
point of jr. lor may I make a submission ? Mr. 
A oi a said that no Member has a right to ca: 
aspersions on the Chair. I entirely agree wich 
it but just as Mr. Gupta said tha irvery 
Member has a right to give is appreciation to 
the Chair, so also e- cry Member has a right to 
draw the atti ition of the Chair when he feels 
that iti ^faction is not given. It is not a ques 
ore of aspersion- It was the general fee in? that 
our Member, who was standii g all the time 
from the very beginning vlien Dr. Bhai 
Mahavir stood up. It is hi; special subject and I 
feel that he kni .vs more than the hon. 
Minister may kr iw on this. So it is not a 
reflection but \ e have a right to bring such 
things to -our notice. Mr. Arora is not the 
custo lian of the rights of this House..   . 

In erruptions) 

MR. CHAIf MAN : All right. I wish to 
assure the H use that all the Members whom I 
rlave ca lei axe on my list. There is no one 
Whorr I have called voluntarily and I have n< 
interest in calling hon. Members volun wily 
without their asking from    the    Ch   r. 

 

MR. CHAIRMAN : I have already said. 

SHRI MAHAVIR TYAGI : He must be   
called .  .  . 

{Interruptions) 

MR. CHAIRMAN : Provided I am 
convinced. 

SHRI THILLAI VILLALAN : Sir, some of 
the Members have attributed discrimination in 
your allowing me to put this question I want 
to clarify my position- 

{Interruptions) 
MR. CHAIRMAN : Put the question 

please. 

SHRI THILLAI VILLALAN : Now, Sir, I 
get the eye of the Chair by my own method. 
Members are trying to get the eye of the Chair 
in so many ways. {Interruptions) The 
Members are adopting the method of 
exhibitionism by showing their hands, by 
shouting and by howling- I am not adopting 
those methods. I simply show my hand. Seeing 
this the Chair noted down my name and he 
called me. But the Members on the other side 
have alleged as if the Chair has shown an extra 
favour to me. Thus they have cast an aspersion 
on the Chair. It is unjust on the part of the 
Members who attributed discrimination. 
{Interruptions) As a Member I can adopt my 
own method to catch the eye of the Chair. 
They cannot dictate to me. I cannot follow 
their methods of howling, shouting, raising 
their hands, showing their hands, and so on. It 
is my humble method of catching the eye of 
the Chair only by sitting and showing my 
hand. If he is able to see my hand raised, he 
will take note of my name and then call me. 
And he called me. And now I am putting my 
question, Sir, and my supplementary question 
is this. I would like to have the answers from 
the hon. Minister on these points, Sir. The 
railway-men in this country have been 
agitating for a long time, for more than a 
decade, for a separate pay commission. But 
there has been no appointment by the Govern-
ment of the pay commission- Now it has been 
announced that a Third Pay Commission has 
been appointed. I would like to know from the 
Government whether in the terms of reference 
of this commission there is any term at least to 
submit a separate report regarding railwaymen. 
And the next point to which I would like to 
have an answer from the hon.  Minister 
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is whether there is any time limit for sub-
mitting the main report and the other report 
regarding    railwaymen. 

SHRI P. G. SETHI : As far as the 
railwaymen are concerned, they have been 
included in the terms of reference, and their 
case would also be gone into by the Pay 
Commission. As far as the time limit is 
concerned, I have repeatedly stated that it is 
difficult to fix a time limit, because the terms 
are quite comprehensive and they will have 
to do full justice to them. But certainly we 
would like them to give the report as early as 
possible. 

MR.   CHAIRMAN : Mr. Anandan. 

SHRI T. V. ANANDAN : After all, I 
have got the chance. 

MR. CHAIRMAN : This is the last 
question. 

SHRI T. V. ANANDAN : May I know 
from the Government, this question of 
interim relief having been referred to the 
Third Pay Commission, whether they will 
announce their recommendations on interim 
relief within three months ? Interim relief is 
to neutralise the already eroded wages of the 
Central Government employees. Sir, I do not 
understand why the hon. Prime Minister, 
who was so bold enough to nationalise the 
banks while preaching the introduction of 
socialism in this country, is so very 
unmindful of the plight of these people. Here 
are three million workers who are, in her 
own words, have nots. If these have-nots are 
not being immediately given the interim 
relief, in what way, Sir, the socialism, which 
she preaches, will be enforced satisfactorily 
in this country ? 

SHRIMATI     INDIRA     GANDHI   : 
Sir, would you like me to give a speech on 
socialism on this occasion ? I am willing to 
do so. 

MR.  CHAIRMAN   : No, not now. 

SHRIMATI INDIRA GANDHI : Sir, 
much as I sympathise with the difficulties 
faced by Government employees, it would 
not be correct to call them have-nots, as 
compared with the vast majority of the 
landless labour, Harijans, tribal people, hill 
people, and many other people who are in our 
country. So, we must not1 be swept away by 
seeing their difficulties alone. I am sorry to 
say, Sir, that the hon. Members opposite 
demonstrate how little they are interested in 
the subject at hand because, instead of talking 
about that subject, they   are  always laying 
stress  on 

my shortcomings, or what I have said, and 
specially on the word 'socialism'. I have never 
said that I am introducing socialism. I have 
very clearly stated that I am implementing the 
policies which were passed by the Congress 
before there was the division in our party. 
There is no doubt about that. 

SHRI K. S. CHAVDA : What about 
prohibition ? {Interruptions) The resolution 
for prohibition had been passed by the joint  
Congress  Session  at  Goa. 

SHRI ARJUN ARORA : Prohibition is 
prohibited. 

SHRIMATI INDIRA GANDHI : Mr. 
Chairman, prohibition is no doubt important, 
but certainly I would not give it the same 
importance as food for the people, or drinking 
water, or certain other such essential items. 
Each matter must be seen in perspective. 

As for Mr. Anandan's question, one part of 
it has already been replied to. We are ourselves 
most anxious that interim relief should be 
granted as soon as possible. We do not think it 
proper for us to give any directive on this 
matter, nor do I think would the Commission 
accept a directive of this kind. I am sure they 
themselves    are    keen. • . 

SHRI NIREN GHOSH : Why not direct the 
Commission to give their recommendations on 
interim relief within say, three months ? 

SHRI  BHUPESH  GUPTA : You may 
strongly advise them to give their recom-
mendations in this regard at the earliest 
possible time. 

MR. CHAIRMAN : No more. Next 
question.    Mr. Krishan Kant. 

(Int'rruptions) 

CONSUMER       PRICE     INDEX 

*33. SHRI   KRISHAN   KANT|    : SHRI 
ARJUN ARORA. : 

Will the PRIME MINISTER be pleased to 
state   : 

(a) whether there has been an increase in 
the consumer price index after the 
presentation   of  the   last       budget;   and 

tThe question was actually asked on the 
floor of the House by Shri Krishan Kant. 


